CHETAN GUPTA

Insolvency Professional
Reg. No: IBBI/IPA-002/1P-N01168/2021-2022/13950

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF QUINN LODGINGS INDIA PRIVATE LIMITED

1. NAME OF CORPORATE PERSON QUINN LODGINGS INDIA PRIVATE
LIMITED

2 DATE OF INCORPORATION OF CORPORATE PERSON 27/06/2007

3. AUTHORITY UNDER WHICH CORPORATE PERSON IS ROC Hyderabad
INCORPORATED/ REGISTERED

4, CORPORATE IDENTITY NUMBER U55101TG2007PTC054624

5. ADDRESS OF THE REGISTERED OFFICE OF CORPORATE Q City, 6th Floor, Block-A, Sy No:109,110
PERSON & 111/2  Nanakramguda  Village,

Serilingampally Mandal, Hyderabad,
Telangana, India 500032
6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE Wednesday, January 08, 2025

PERSON
f NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Mr. Chetan Gupta
NUMBER AND THE REGISTRATION NUMBER OF THE IBBI Registration No.: IBBI/IPA-
LIQUIDATOR 002/IPN01168/2021-2022/13950
Address: 604-605, PP City Centre, Road
No. 44, Pitampura, Delhi - 110034
Mail id:
chetan.gupta@apacandassociates.com
Phone no.: 9818188855
8. LAST DATE FOR SUBMISSION OF CLAIMS February 07, 2025

Notice is hereby given that QUINN LODGINGS INDIA PRIVATE LIMITED has commenced voluntary
liquidation on Wednesday, January 08, 2025.

The stakeholders of QUINN LODGINGS INDIA PRIVATE LIMITED are._hereby called upon to submit a
proof of their claims, on or before February 07, 2025, to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Date: January 13, 2025
Place: New Delhi

Address: 604-605, PP City Centre, Road No. 44, Pitampura, New Delhi-110034
Tel.: 011:42502625 @ Mobile: +91-9818188855 e E-mail: chetan.gupta@apacandassociates.com
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Bank Ltd.

Karnataka =
ﬁ Your Family Bank. Across India T

ifewas of Tty B8
Asset Recovery Management Branch, Phone :040-23755686/ 23745686
1st floor, Plot No. 50, Srinagar Colony, E-Mail : hyd.arm@ktkbank.com
Road No. 3, Banjara Hills, Website : www.karnatakabank.com
Hyderabad - 500073. CIN : L85110KA1924PLC001128

SALE NOTICE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 read with proviso to rule 8(6) of Security Interest (Enforcement) Rules, 2002.
Notice is here by given to public in general and in particular to Borrower (s) and Guarantor (s) that the below described immovable property
mortgaged /charged to the secured Creditor, the Possession of which has been taken by the Authorised Officer of Karnataka Bank Ltd,
the Secured Creditor will be sold on “As is Where is “, “As is What is” and “What ever there is” on 15.02.2025 for recovery of

dues to the Karnataka Bank Ltd, from following borrowers/ guarantors/ co- obligants.

Karnataka Bank Limited, Rajendranagar Branch (PH: 99899 31533)

SI.No.::Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.

(1) M/s Kranthi Electrical And Electronic Works represented by its Proprietor Mr. Kottakota Annaji Rao addressed at H. No. 46/3,
Bhagath Singh Nagar,Jagathgiri Gutta, Chintal, Quthubullapur, Hyderabad, Rangareddy - 500054, (2) Mr. Kottakota Annaji Rao S/o Mr. K
Dalappadu Proprietor M/s Kranthi Electrical And Electronic Works and (3) Mrs. Kottakota Sandhya W/o Mr. Kottakota Annaji Rao both (2)
and (3) are residing H. No. 46/3, Bhagath Singh Nagar, Jagathgiri Gutta, Chintal, Quthubullapur, Hyderabad, Rangareddy - 500054.

Date of Constructive Possession:26.08.2022 for property no.(1) and 02.09.2022 for property no.(2). Details of Secured Debt:Rs.
1,01,87,387.75 (Rupees one crore one lakh eighty seven thousand three hundred eighty seven and paisa seventy five only) along with
future interestfrom 01.01.2025 plus costs under PSOD A/c No. 6647000600000601, due to the Karnataka Bank Limited, Rajendranagar
Branch (PH: 99899 31533)

DESCRIPTION OF THE IMMOVABLE PROPERTIES

All that part and parcel of residential property land measuring 81 sq yards and building constructed thereon with a Plinth area of 2711
sq ft ground plus 3 floors in Sy No.154, House No.46-3, situated at bhagath Singh Nagar, Quthbullapur Village GHMC, Quthbullapur
Circle & Mandal, R.R District standing in the name of Mr. Kottakota Annaji Rao bounded by NORTH: Neighbour House No.46-2,
SOUTH: House No.46-4, EAST: Neighbour open Land, WEST: 15’ Wide Road

RESERVE PRICE :Rs. 63,00,000.00 (Rupees sixty three lakhs only) (Inclusive of 1% TDS)
Earnest Money Deposit:Rs.6,30,000.00 (Rupees six lakhs thirty thousand only)

2)Allthat part and parcel of residential property bearing Sy No. 22-7P, Plot No.13,14,15,16,17,18, Nearest D No. 5-380, East to West: 78
feet or 23.79 Mts, North to South: 55 feet or 16.775 mts Total 476.66 sq yds situated at Saradhi Gram Panchayath, Saradhi village,
Babanagar, Rajam Mandal, Srikakulam District, Andhra Pradesh standing in the name of Mr. Kottakota Annaji Rao bounded by NORTH:
15 feet wide common road, SOUTH: Vacant site of Kuna Geetha, EAST: Vacantland of Plot No.19 and WEST: Vacant land of Plot No.12.

RESERVE PRICE :Rs. 62,00,000.00(Rupees sixty two lakhs only) (inclusive of 1% TDS)

Earnest Money Deposit:Rs. 6,30,000.00(Rupees six lakhs thirty thousand only)

Karnataka Bank Limited, Banjara Hills Branch [(040-23741627 (G)/ 9985388044
(BM)/9652555570(ABM)]

SI.No.2:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.
(1) M/s. Sri Maheeja Constructions represented by its Partner (a) Mrs. Haritha M and (b) Mr. Amareshwara Reddy M, (2) Mr.
Amareshwara Reddy M, S/o Mr. M. Rosi Reddy and (3) Mrs. Haritha M, W/o Amareshwara Reddy M all are addressed at Plot No. 37
&; 38, Flat No. 501, Vijayadurga Residency, Siddarth Nagar, Hyderabad-500038. Date of Constructive Possession :09.08.2023,.
Details of Secured Debt:Rs.2,90,05,459.76 (Rupees two crores ninety lakhs five thousand four hundred fifty nine and paisa seventy six
only) along with future interest from 01.01.2025 plus costs under PSOD A/c No. 3297000600114501.

FORM A
PUBLIC ANNOUNCEMENT
[Reguiation 14 of the Insolvency and Bankrupicy Board of India
(Volurtary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
QUINN LODGINGS INDIA PRIVATE LIMITED
RELEVANT PARTICULARS

. |Name Of Carporate Person QUINN LODGINGS INDIA PRIVATE LIMITED
2. |Date Of incorporation OF 27/06,/2007
Corporate Person
3. |Authority Under Which Corporate
Persar Is Incoeporated!
Registered
4, |Corpoeate Identty Number
b. |Address (1 The Registerad Office
0f Corporate Pesson

ROC Hyderabad

USS1 M TG2007PTC0S4624

0 City, th Floor, Block-A, Sy No:109,110 & 111/
Nanakramguda Village, Serlingampally Mandal,
Hyderabad, Telangana, India 500032

Wednesday, January 08, 2025

6. |Liquidation Commencement Date
Of Corporate Person

{, (Name, Address, Email Address,
Tesephona Nurmber And The
Registration Number OFf The
Ligecator

Mr, Chetan Gupta

IBBI Registration No.: [BBLPA-
O02IPNDT168/2021 -2022/13950

Address: 604-605, PP City Centre, Road No. 44,
Pitamaurz, Delhi - 110034

Mall id: chetan. pupld@apacandassocizies.com
Phane no.; 9818188855

February 07, 2025

B, |Last Date For Submission Of
Claims

Mobiee 5 hereby gl.rer' (hat QUINN LODGINGS INDIA PRIVATE LIMITED has commenced
voluntary Bquedation on \Wednesday, January 08, 2025,

The stzkehoiders of QUINN LODGINGS INDIA PRIVATE LIMITED are hereby called upan b submd
& procd ol Eheir claims, on or befare: February 07, 2025, 1o the quidator at the address menkioned
aqamst item7

The fimancial creditons shall submil their proof of claims by electronic means only. All ofher
stakeholders may submitthe proofof claims in parson, by post or by electranic means.

submizsion of fatse or misleading proofs of claim shall attract panatties.

L Chetan Gupta
Date: January 13, 2025 1881 Registration No.: IBBUIPA-002/IPNO1168/2021-2022/13950
Place: New Delhi {Valuntary Liquidator)

5. E. RAILWAY - TENDER

Tender Motice No. : DRMENGGRMNC-
05-2025. Divisianal Raihway Manager
{Engg), Ranchi-834003 for & on behalf
of The President of India invites
E-Tenders for the following work, Notice
No. : DRMENGGRNC-05-2025. Name
of work: Hatia - Orga - Easing and
widening of cutling with provision af
side drain. Tender Value : ¥
32.08.05 022.684. EMD Value : ¥
17.53.000/-. Tender Closing date &
time: 03.02.2025 at 15.00 hrs,
Tenderars can visit the website wana,

ireps.gov.in for online tendering
(PR-1004}

“iIMPORTANT

| Whilst care is taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend
that readers make
necessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box
| number advertisement.”

A\ VASTU HOUSING FINANCE CORPORATION LTD

VARSTUE

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,
Sewri (West), Mumbai 400015. Maharashtra.

UNION BANK OF INDIA

U Unmﬂant NGO COLONY BRANCH, NANDYAL
MAIN ROAD, NGO COLONY, NANDYAL

Ref No. 25401/SARFAESI/2024 25/04 Date : 09-01-2025

POSSESSION NOTICE {RULE 8(1) OF SECURITY INTEREST
(ENFORCEMENT) RULES 2002} (For immovable property)

WHEREAS, The undersigned being the Authorized Officer of erstwhile Andhra
Bank, now Union Bank of India, NGO COLONY Branch (25401) , under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Secu-
rity Interest Act, 2002 (Act 54 of 2002) and in exercise of powers conferred under
Section 13 (12) of the Act read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued demand notice dated 08.11.2024 calling upon the
APPLICANT : Mr. DONTHARABOINA RAM SUDHEER S/o D Venkateswarlu,
H No 2-17, BC Colony, Koratamaddi (V), Gadivemula (M) Nandyal - 518511
APPLICANT: Mr. DONTHARABOINA RAM SUDHEER S/o D Venkateswarlu, Plot
No.16 (west part), Sy.No:2003/1, Ward No.21, Farooq Nagar, Nandyal - 518501
Co-Applicant: Mrs. D LAKSHMI DEVI W/O D Ram Sudheer, HNo 2-17,
BC Colony, Koratamaddi (V), Gadivemula(M) Nandyal - 518511
Co-Applicant: Mrs. D LAKSHMI DEVI W/O D Ram Sudheer Plot No.16 (west part),
Sy. No:2003/1, Ward No.21, Farooq Nagar, Nandyal - 518501.
to repay the amount mentioned in the notice being Rs. 36,52,326.89 (Rupees
Thirty-Six Lakhs Fifty Two Thousand Three Hundred Twenty Six and Paisa Eighty
Nine Only) within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and
the publicin general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred under Section 13 (4) of the said Act read with
rule 8 of the Security Interest (Enforcement) Rules, 2002 on this day dated 09-01-2025.
The Borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Union Bank
of India for an amount of Rs. 37,37,126.89 (Rupees Thirty Seven Lakh Thirty Seven
Thousand One Hundred Twenty Six and Paisa Eighty Nine Only) and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13
of the Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
All the part and Parcel of residential land & building at plot no.16 Pyki (Western
Part) in Sy.N0.2003/1, ward no.21, Farooq Nagar with in Nandyal municipal limits,
Nandyal town & District with an extent of 101.50 Sq. Yds belonging to Mr. D Ram
Sudheer. Boundaries : East : Eastern side part of Plot.N0.16, West : 25 Feet
Wide Road, North : Plot No 17, South : Plot No 15
Date: 09-01-2025, Place: Nandyal Authorized Officer, Union Bank of India

Mahindra HoOME FINANCE

Corporate Office: Ling Mo 2003 Amib buddng Promad Agastya Componite P h Coposte Fre Brgads
=inmon Mamen Joncton L E S Mo Wesd Ky (West) MombsE-4000 D Mahaahirg- inds
Branch Address: Mahindra Home Finance, Shog Mo: 2.3, 13t Floar, WEL Complan

Housing Board Colony Road, Karimnagar, Telangana-505001,

POSSESSION NOTICE

[See rule B (1) of the Security Interest (Enforcement) Rules, 2002]

: 1= "|1 ., ""-Il.ll . :_ .
DESCRIPTION OF THE IMMOVABLE PROPERTIES MEELIRE AN CIN No.: UG59221H2005PL 272501 (for immovable Properties)

ltem No.1) All that part and parcel of non — agricultural land bearing S.No.149/3 measuring Ac 2.74 cents situated at Pudi Group _ e e s M e :j R L S o
Tirumandyam Village, Vadamalapet Mandal, Chittoor District. Property belonging to Mr. Amareshwara Reddy M and bounded by , : PSESSION NTICE S— —" . Prassatigastys Comporate Park, Cupoute Fre Begeds Staton, Kanars Juncion, L B-5 Main Aoe
East: Land ofT Jagannatha Reddy &l Munaswamy’ South: Land ofChenchu Reddy’ Pattabm Reddy’ Land Of Chenga Reddy&S|dda WhereaS, The Under3|gn9d bemg the Authonsed Oﬁ|Cer Of VaStU HOUSIng Fmance Corporatlon lelted Under the SeCUr|t|Sat|On and :-L ik .:|rl|.: :_.I:.' II: i A '. l:'.:.' ..'.:l-:a r'.jf j i -:I... .“r I_ -..I: I':.:I- I-|I ':' ']II.-I-.!I:J:I:::.'.!:::I Il:.lil;:.:;ll:l-_.'f:;:
Yadav Reddy, West: R & B B.T.Road (Tirumandyam & Vemapuram road) and North: Patti Kaluva &Narayana Reddy Land. Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under Bicaiuaiin Mecoaiciisol Peusisl AJ;n & i commsturce of Miuie f (11 of Endcress ..Z.:..'.'-_.m T m—
Latitude: 13.543182°N, Longitude: 79.49609° E section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling Upon the borowers | | o o e e o o e e st e Seonnt raecs 1 o1 oo
RESERVE PRICE Rs.1,25,00,000. 00 (Rupees One Crore Twenty five Lakhs Only) (Inclusive of 1% TDS) mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice. N ; - ond I'JL:I-:'_L':_ '-!;.';';.'- '...!.'."-"-'::ﬂ:.f-.F-:-:-.ru.-:

i Fae Dol o geassral Bl P vlersprednd Fas sen prmsss s of the popsy des

The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise v 1 e Davroaet
of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date mentioned below. o S S e o Sy ot B s St e
The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with

the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and

interest thereon, costs etc.

Earnest Money Deposit:Rs.12,50,000.00 (Rupees twelve lakhs fifty thousand only )
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Item No. 2) All that part and parcel of residential property consisting of Groud+1 Floors bearing S.N0.150-2 &151-1 situated at R Gt The:
Tirumandyam Village & Panchayat Vadamalapet Mandal, Chittoor District. Property belonging to Mrs. Haritha M and bounded by 1 st Item
No. 1:(Sy.No.150/2) : East : Bata, West: Land of Mrs.Usha, North : House and site of Venkatasubba Reddy and South: 2 nd item Site. 2 nd

ItemNo. 2: (Sy. No. 151/1): East; Bata, West: Land of Visweswara Reddy, North: House and land of Candramouli Reddy and South: Houses
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DESCRIPTRON CF THE iMMCvABLE PROPERTIES

of Venktamma & Viswanatha Reddy. Latitude:13.541843° N, Longitude: 79.497662 ° E SN Name of Borrower, Date & Amount of Description of Property Date & Type of SiMe 01 Agresment Ma | Fin Mo SRESAMAGHIAIIIA L1200, BorrowsrCo-Borrowers Name And
c : etrana by & Wi Gacidars Tringes Sio Vadese | by, & Vi Gadeaen Aemuka %o Thirupal, H Mo 2-T77055

RESERVE PRICE  :Rs.37,10,000.00 (Rupees thirty seven lakhs ten thousand only) CoBormower and | A% No. | Demand Rofice . _ POSSESSION | | Etmairis Ramwrs et e, Tt 054 Ao GumeundorMama A Ak U 1
Earnest Money Deposit:Rs. 3,71,000.00 (Rupees three lakhs seventyone thousand only) 1| Mohammed Shayak, Hurmath 20-Jul-24 Flat No. 104, First Floor, Moon Rise Enclave, Plot No.|  Symbolic Eatergaris- 505400 -ﬂﬂlu-!ﬂ-ll'il'l-l'll-ﬂh:l 216020073, Amount As sn Demand Notice: 1,15, 120 {Ore Lakh

. . Qhousain Azli Rs.2355330 as on |48/a Sy. No. 96/5, Bandlaguda Jagir Village And Gp.| Possession Taken Fonar Trocians ore Hurred Teerty Hupeas Onky . Duis of Possssahen Taken: 1k01- 3025 Deseriptian of

Item No. 3) All that part and parcel of vacant site bearing S.No. 289/1, 289/5 to 14, 290/1, 2A, 2B,3A,3B,4,5,6,7,8,9,10B,10C,292/1, Plot.No. LP0000000046734 15-Jul-24 Rajendranagar Mandai, (now In Gandipet Mandal)| On 10-Jan-25 ey imvvadsle Pragrtion: Al Tl purt d parce! of e poperty stuated ot h No 2-T772/55, Etanihakura,
113 &114 measuring 440 sq yards situated at M S R Gardens approved layout, S VV Puram Village Accounts Vadamalapet Panchayat Raiendranagar Ranaareddv. Telanaana. 500091 fotal R TP Sh ,_4__,. ;u.,.,h e o
&Mandal, Chittoor District belonging to Mrs.Haritha M and bounded by East: Vacant site Plot No. 111 &112 of S Dhanamma, West: 40 Feet b 'JIt 990’0 00% F 3; gana, i Ny 22 Agrewemant W | Fie M XRE SRR (0065581 178153 Borrawey | Co-Burrowers Mams And
Wide Road, North: 40F eet Wide Road and South: Vacant Site PlotNo. 115, {7 dpares 7= 5. 8¢ P St Koo Teangars 4433 302 Gt it A0 AHOLS £ s e
Latitude: 13.543776 ° N, Longitude: 79.52364°E Date : 14.01.2025 T e d | Corparetty inw 2-56 Elwrthatures, Fognrs Siricils, Karvrager Edangans- 505405 Date of Demand Notics:

MM [ 4] ml 107 404 Una LsniTre | Pousase® Folr Furdred Forissn Hupees

Place : Rangareddy Vastu Housing Finance Corporation Ltd -

RESERVE PRICE  :Rs.29,70,000.00 (Rupees twenty nine lakhs seventy thousand only) e f;“::' "‘f'_“j:*_':f‘:'_-* gy o b i iy iy i
Earnest Money Deposit:Rs. 2,97,000.00 (Rupees twolakhs ninety seven thousand only) e Tt Howwe s Kesepaitoiings Srati Hamme of Gt P ' '
Note: M/S Sri Maheeja Constructions is also due to the Bank under BG's 17320BG000139, 17329BG000085, 17320BG000142 st o b et g b b i i g
and18329BG000094 amounting to Rs. 77.42 lakh. The said is contingent liability. Bank reserves the right to proceed for recovery in the CES LlMITED e o o o "'.'.'f"’..h“ G:"I'r'i""“" e
said accounts in case of crystallisation of said liability. Req office : Saventh Floar, Tower- & Ramky Selanium Building, Plot No:348& 32, Nanakramguda, Toargara SrAle & Duse ,.'.:;.,.L Wolice: 20102023, Amount As snDemand Notice: 1,01,437 '.]il
Karnataka Bank Limited, Nellore Branch (PH: 98495 10933 Gachibowli Hyderabad -500032, Telangana, India, CIN: LS5100TG1985PLCO45963; e ot Ths B | "w_ " Se '—WL et 1 v prvrery et i NP8
; { ). . Phone: +51 [40) 4242-1122; Fax No: #31 [40) 4010-2456; e A auiiey Tapurtes “_, ,*._,t.‘:_.:ﬂ, o et B 0 Sl e

SINo.3:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details E-mail : info@cesitd.com; hitp:/ WOeai: Aricutioe Laeed, Movih: Mo of kil Sotymasuyars, Sl Hoves ol s Arjeven

: : ; httpziwww.cesltd com

of Secured Debt. Sl Agressent Mo | Fin Moo CSES0UR0STSES | Borrowesn Co-Borrowers Mame And
(1) M/s Sai Goureesh Construction Company represented by its partners, a) Mr. Gonugunta Prasad, b) Mrs. Sujana Gonugunta,, NOTICE Addruss: A b by, Sordvery Hagerap. 57 Baiaah M u-: :-_-:_---* L, W BAEA. {0311/
c)Mrs. Metta Praveena, d) Mr. Metta Sudhakar Reddy, addressed at Flat. No .201, Aadya Pride, Santhi Nagar, Fathekhanpet, Nellore — T2 = 2 S for st o H"'-_;J.__‘.IL L-'L',;”.-_ s Komuoaiah, HLMG, 310, Eharthamuda, Faioron

524003, 2)Mr.Gonugunta Prasad, S/o Mr. Venkata Narasaiah, 3) Mrs. Sujana Gonugunta, W/o Mr. Gonugunta Prasad, 4)Mrs. Metta
Praveena, W/o Mr. Sudhakar Reddy, 5) Mr. Metta Sudhakar Reddy, S/o, Mr. Seshu Reddy, No. 2) and 3) are residing at Flat No. 303, Green
Home Apartment, Bank Colony, B V Nagar, Nellore - 524003 and No. 4) and 5) are residing at Kukkala Gunta, Bucchireddy Palem, Nellore
542317 Date of Constructive Possession :17.08.2022, Details of Secured Debt:i) Rs.68,78,978.16 (Rupees Sixty Eight lakh seventy

SECilL ANV e Date of Damand Metice: 220 10 /000 Amount As on Damard Notice
3l ST [Te .\,.-|'-\.: o "'lr_.. Gagrint Fisy Fundmm] Weely Seves Fugess Dk, Ddbe of Possssslon
Taher 051 I'.'I-l-mm-ml T I.r'hwul:llﬁhuwm Al Tt part ang parce! of the property Smised
M Sy "--'.' } a-|.\_11| ElbariFusierts, Flipstneg Seicils, e sangand -S05407 Wihn
e e Dourdares. Eaad Sove Nartascda. sl Heas of ©ofhakururma Chandraah Nosh: Hos? Sowth

NOTICE OF POSTALBALLOT

Members are heraby informed that pursuant to the provisions of Secfion 110 read with Section 108 of the Companies Act, 2013
[hereinatter referred toas “the Act’), read with Rule 20 and Rule2? of the Companies (Management and Admenistration) Rules, 2014 ;
(herainafter referrad toas “the Rules”), and other applicable provisions of the Act, rules, crculars and notifications thereunder, as S,

% e i S J----un-.-q.

eight thousand nine hgndred seventy eight and sixteen Paise) along with future interest fron_1 01.06.2023 plus cpsts under_ PSODA/C No. amended from time o fima. General Circular Nos, 14/2020 daisd 8th Aprl, 2020, Ganeral Gircular No, 17/2020 daiad 13th Aped, 2020, 50 o ’ Ul-_q:'l:lﬂd E.:T- r._.,__ :E -:’:H;.:,'.'j i.- 3 'J‘:,"%J:;.BT;T:T fTﬁ‘"""::‘:‘ ~.$ a:m
5357000600024601, ii) Rs.12,27,548.54 (Rupees Twelve Lakh twenty seven thousand Five hundred forty eight and Fifty Four Paise) General Gircular No. 2212020 dated 15th June, 2020, General Circutar No. 33/2020 dated 266h September. 2020, General Gircular No et S, F— i et R L KR L
. . ITCLREI VAR OE o e, % Ciar AL 1 I 1T AL ¥ 1ETE 3 et O ek T g T J--rll--_,-r--llJ o ey, ¥ n
along with future interest from 01.06.2023 plus costs under PSTLA/c No. 5357001800043401. 3012020 dated 315t December. 2020, General Circular No. 1012021 dated 236 June, 2021, General Circular No. 20/ 2021 dated 8th Tracmspebe Ar S Aayaan. HAG 1117 Somacarsme. Exantatis "-'.'- Serig. ot J:J:?.J :
_ DESCRIPTION OF THE IMMOVABLE PROPERTIES December, 2021, General Clrcular No, 312022 datad 5ih May, 2022, General Circular No, 11/2022 dated 28th December, 2022 and | | remerec Severey Tress Rupmes Gy, Date of PuassssionTaken: 10.6+ 2625, Description of The immovabe
Allthat part and parcel of residential land at near D.No.16- 3-1650, Survey No.1310, Plot No.28, measuring 36 ankanams or 2592sq General Circular No. 09/2024 dated 19th September 2024, issued by the Ministry of Corporate Affairs. {"MCA Circulars’) CES Limited f"“'""'a ;: ‘:' 1' # a'ﬁ" =2 g _-f_'_':‘-_;l'j-:.'::"; = __f;ij'a;:'*_; ﬂ_; :H';__'rlﬂfl;';';l__t :‘L_'H"‘m
ft or 240.804 sq mts situated at Nellore Registration District, Nellore Sub — Registration- At Present Sri Potti Sreeramulu Nellore (the Company’) seeks their approval through postal baliot process, by voting through electranic means {remote e-voting') an the Mo Openlircof Thatshapel Baminh, SenthcFoad. ™= 1e )
District Registration-Nellore Sub — Registration, Nellore Municipal Corporation — Nellore Bit - Il area — Haranadhapuram belonging foliwing Special Busingsses: - ' Bl Mo 0% A;-muru e Fin Mo XRESKMRO1128747/1126667 Bomowsn! Co-Borrowers Name And
to Mr. Gonugunta Prasad &; Mrs. Gonugunta Sujana area bounded by East: Plot No. 17, West: Road, North : Plot.No. 27 and South: ".'"“"‘:‘:_“_ IL:‘; e S A ’;‘; b
Plot.No.29.  Location: Latitude & Longitude :14°26’08.20” N &79°59’09.52” E Item No. Description of Resolution Umapety WaroStessy S0 Ram Radty HMS 1) Fomarm Kanmnagar Telsngans-E0S473 & Oate of
. . = ﬂl"li"-ﬂ'r'w-:t i '.-i_‘.'E." hnwr'll-:uﬂ[hrnqrndhqh:t_._-f:il_'d- T Lssbs Frus llllu':--*"l._r'
RESERVE PRICE  :Rs. 72,00,000.00 (Rupees Seventy Two Lakhs Only) (which is inclusive of TDS of 1%) 1) Special Resolution: Approval for Vieluntary Delisting of the Equity Shares of the Company from T 5';‘,‘-?’-"“.‘,“;‘,_."?_,’_-'_‘? i
Earnest Money Deposit:Rs. 7,20,000.00 (Rupees Seven Lakh Twenty Thousand Only) BSE Limited ("BSE") Elanoaiurm, Sammnags Tesmngara 505508 Wirin Tw ilcwing Bourdares. East Hoad, West: House of
- N ¥yl fharrmmet. Miorthe rouses of e meuls Lscraab. Southc House of arreuis Repraraiah
Karnataka Bank Limited, Guntur Branch (PH: 99852 02444) 2) Special Resolution: Appointment of Mr, Vamsikrishna Rachuri (DIN- 10881763) as an P Rauags = “,,ﬁ‘fﬂtrﬂﬁ:ﬁ'ﬂm =
SIfNos A4 Namc-'z:l 86A¢l|’(:ress of Borrowers/Mortagagors/Guarantors, Date of Possession and Details Independent Director
of Secured De

(1) M/s Vijaya Chandra’s Seeds, represented by its Proprietrix Mrs. S B Rani Prabhakar addressed at No. 5-87-47/4, 6 th
Line, Chandramouli Nagar,Guntur- 522003, (2) Mrs. S B Rani Prabhakar W/o Mr. Prabhakar Rao S L, (3) Mr. Prabhakar
Rao SL S/oMr.S GopalaRao, 2 and 3 addressed at: D No.1-9-4/A, Phanindra Grand Apartment, SVN Colony, Gujjanagundla,
Guntur — 522003 (4)Mrs. Pushpavathi S W/o Mr. S Gopala Rao addressed at: Muthuru Village,Vatticheruku Mandal,
Guntur -522003 (5) Ms. Durga Bhavani Sudhireddy D/o Mr.Prabhakar Rao S L residing at D.N0.50-90-64/2,, Chandramouli
nagar, Guntur-522003 .Date of Symbolic Possession:05.01.2023 &;09.05.2023,,

Details of Secured Debt:Rs.4,46,19,346.93 (Rupees four crores forty six lakhs nineteen thousand three hundred forty six and
paisa ninety three only) in which under (1). PSOD A/c N0.2557000700085301 Rs.4,12,62,466.27 (Rupees four crores twelve
lakhs sixty two thousand four hundred sixty six and paisa twenty seven only) plus future interestfrom 01.01.2025 Plus costs and
(2).PDPNA/c.N0.2557001400058301isRs.33,56,880.66 (Rupees thirty three lakhs fifty six thousand eighthundred eighty and
paisasixty sixonly) plusinterestfrom29.12.2024.

DESCRIPTION OF THE IMMOVABLE PROPERTIES
Item No.1:All that part and parcel of residential site property admeasuring 401.3/9 sq. yds bearing D.No.51/2A, situated at Plot No 14

&15, Patta No0.1053, Block No.27, Ramachandrapura Agraharam, Guntur standing in the name of Mrs. S B Rani and bounded by
East: Plot .No. 16 of Kothamasu Venkateswarlu-45ft, South: Plot No. 23 of bodduluri Appaiah etc., -80ft, West: Plot No. 13 of
Thirveedhi Venkata Ratnam-45ftand North: 20 ‘ feet width road-80ft.

Location: Latitude & Longitude : 16.28134709 N & 80.42931942E

:Rs.28,80,000.00 (Rupees twenty eight lakhs eighty thousand only)
Earnest Money Deposit:Rs.2,88,000.00/- (Rupees two lakhs eighty eight thousand only)

VENMAX DRUGS AND PHARMACEUTICALS LIMITED
Shed No.22, Plot No.84, Phase-1, IDA, Cherlapally, Hyderabad,

According to the aforesasd MCA Circulars, the Postal Ballot Nodice along with the explanatory statements, instruciions regarding e-
vising efc., has been sent through e- IT|:1I| on Maonday, Janusry 13, 2024 fo all those Members, whose e-mail address is registered with
the Company or with the Mational Securities Depeository Limited ("M3SEL"Y Central Depository Services {India) Limited ["COSL”)
{coliactivaly refermed to as the "Depositones”) or with the Company's Regisirar and Share Transfer Agent i.e., Aarthi Consultants
Private Lirvitad (*Aarhi™) as on Frday, January 10, 2024 (“Cul-off Data")

Rangareddy, Telangana, Pincode-500051.
CIN: L24230TG1988PLC009102 E Mail id: venmaxdrugs@gmail.com

NOTICE OF EXTRA ORDINARY GENERAL VEETING OF THE COIVPANY TO BE
HELD THROUGH VIDEO CONFERENCING (/C)/OTHER AUDIO VISUAL

NOTICE is hereby given that the Extraordinary General Meeting ("EGM") of Venmax Drugs
and Pharmaceuticals Limited ("Company") will be held on Thursday, February 06, 2025 at
12:00 PM IST via Video Conference / Other Audio Visual Means ("VC/OAVM") in compli-
ance with applicable provisions of the Companies Act, 2013 ("ACT") read with General
circular Nos. 14/2020,17/2020, 20/2020, 39/2020, 2/2021, 02/2022, 10/2022 and 09/
2023 dated April 8, 2020, April 13, 2020, May 5, 2020, December 31, 2020, January 13,
2021, May 05, 2022, December 28, 2022 and September 25, 2023 respectively, issued
by the Ministry of Corporate Affairs ("MCA"), Securities and Exchange Board of India
("SEBI") circular no.SEBI/HO/CFD/CMD2/ CIR/P/2021/11 dated January 15, 2021 and
circular No. SEBI/HO/CFD/CMD2/CIR/P/2022/62 May 13, 2022 and SEBI (Listing Ob-
ligations and Requirements) Regulations, 2015 ("SEBI Listing Regulations") to trans-
act the business as set out in the notice convening the ("EGM").

In compliance with the MCA Circulars and SEBI Circulars, the Notice of the EGM will
be sent only by e-mail to those members whose email addresses are registered with
the Company/ Depositories Participants ("DP's")/Registrar and Share Transfer Agent
viz. CIL Securities Limited ("RTA").

The Notice of the EGM will also be made available on the website of the company at
www.venmaxdrugs.com, website of the Stock Exchanges i.e. BSE Limited at
www.bseindia.com respectively and on the website on the service provider engaged by the
Companyi.e. Central Depository Services (India) Limited (“CDSL”) at www.evotingindia.com.
REIVDTE E-VOTING AND E-VOTING AT THE EGM

Pursuant to Section 108 of the Act read with Rule 20 of the Companies (Management &
Administration) Rules, 2014, Regulation 44 of the Listing Regulations and Secretarial
Standard on General Meetings, the Company has engaged services of Central Depository
Services Limited (CDSL) for providing remote e-voting facility prior to EGM (‘remote
e-voting”). Additionally, the Company, through CDSL is providing the facility of voting through
e-voting system during the EGM (‘e-voting’).

Cut-off date for e-voting Friday, 31st January, 2025
Commencement of Remote ewoting | 9:00 a.m. (IST) on Monday, 3rd February, 2025
Conclusion of Remote e-voting 5:00 p.m.(IST) on Wednesday, 5" February, 2025

Members who will be present at the EGM through VC/OAVM and who have not cast their vote
by remote e-voting, will be eligible to exercise their right to vote during the EGM. Members
who have cast their vote by Remote e-voting prior to the EGM may also attend and participate
in the EGM but shall not be entitled to cast their vote again.
Members can attend and participate in the ("EGM") only through ("VC/OAVM") the details of
which are provided by the Company in the Notice of the ("EGM") Accordingly, please note that,
no provision has been made to attend and participate at the EGM of the Company by members
in person. Members attending the Meeting through ("VC/OAVM") shall be counted for the
purpose of reckoning the quorum under Section 103 of the Companies Act, 2013.
The Company has appointed M/s. Kashinath Sahu & Co, (FCS: 4790, CP: 4807) Practising
Company Secretaries to act as a Scrutinizer for monitoring remote e-voting process
and e-voting at the EGM in fair and transparent manner. The results of e-voting shall
be declared within two working days from conclusion of the EGM. The results declared
along with the Scrutinizer’s Report shall be communicated to the Stock Exchange and
will be placed on the website of the Company.
Manner of registering/updating email addresses to receive Notice of EGIVi
In case members who have not registered their e-mail address are requested to register
the same in respect of shares held in electronic form with the Depository through their
Depository Participant(s) ("DP's") and in respect of shares held in physical form by
writing to the Company's Registrar and Share Transfer Agent ("RTA"), Link CIL
Securities Limited, 214,Raghava Ratna Towers, Chirag Ali Lane, Abids, Hyderabad,
500001 or may write to Company Secretary at venmaxdrugs@gmail.com.
In case of any queries write an email at helpdesk.evoting@cdslindia.com or contact CDSL
team at the following Telno.: 022- 23058738 and 022-23058542/43, who willalso address the
grievances connected with the voting by electronic means. Members may also write to the
Company Secretary at the above-mentioned email address or the registered office address.
The procedure and instructions for joining ("EGM") through ("VC/OAVM") and detailed procedure
and instructions for casting votes through remote e-voting or e-voting during the EGM for all
Members (including the Members holding shares in physical form/ whose email addresses
are not registered with the ("DPs")/("Company")/("RTA") are stated in the Notice.

For Venmax Drugs and Pharmaceuticals Ltd

Allernatively, the Company will be sending the hard copy of the Naobice along with postal ballot farm and postage prepaid seif-addressed
business reply envelope to the members whose email address are nol registered. To facilitale sech members 10 recaive this Nolice
electronically and cast their vote electronically, members who have not registered thesr e-mail addresses with the Company can now
register the same by sending an e-mail o Azrihi at aarthiconsultants@gmail.coms.

The vobing throwgh remote e-vobing will commence from 14th January, 2025 a1 9:00 8 M. (I5T) and shall end on 12th February, 2025 af
S0P M. {IST). The e~vading facility shall be disabled thereatter. The detaited instructions for e-voting are provided as part of the Notice
which the members are requested to read carefully before casting their vole

In case of any querias, membars may refer o the Fraquently Asked Questions (FAQS] for shareholders and e-vating user manual for
shareholders avadable at the ‘downloads’ secton of www.eveting.nsdl.com or call MSDL Help Desk on foll free no.; +81-22-
48867000 and +81-22-24597000 or send a request at evoling@nsd.co.mn, The Notice along with the Explanatory Statement thereto
can be downdoaded from the Company’s website at www.cesiid com. The zame is afso availabée on the website of Stock Exchange &l
www.bseindia.com as well az on the websile of NSOL at www.evoting.nsdl.com. The Board of the Company has appointad bMs.
Sarada Putcha (Membarship Mo - A21717 and COP - 8735} a Company Sacratary in whala time practica, as tha Scrutinizer for
conducting the postal ballod through the e-voting processin a fair and transparant manner. The voling resulls of the postal ballof shall
be declared by the Company on or before 14thFebruary, 2025. The resulls would be displayed at the registered office of the Company,
intimated 1o the NSDL and the Siock Exchange (BSE Limited) where the Company's securilies are lisled, and displaved on the
Company's website www.cesltd.com along with the Scrutinizer's report. Amy memierwhie did not receive the Molice may either send
an amail (o surajkumar.garg@cesitd.com or write (0 NSDL al evotingi@nsdl.co.in. Membars who have not registared their a-mail
addrasses with the Company can now register the same by sending an e-mail o Aarthi at aarthiconsultants@gmail.com.

For CES Limited
Sdi-
Suraj Kumar Garg
Company Secratary & Compliance Officer

RESERVE PRICE

Item No.2:All that part and parcel of vacant site property Plot No.364 admeasuring 200.00 sq.yds situated at D.No.319, Nallapadu,
Near Turkapalem Road, Guntur standing in the name of Mrs. S B Rani Prabhakar and bounded by, North: Plot No.363 is 53’, South:
PlotNo.365is 53’, East: 40,ft Wide Road 34’, West: Plot N0.353 is 34’

RESERVE PRICE :Rs.10,80,000.00/- (Rupees ten lakhs eighty thousand only
Earnest Money Deposit:Rs.1,08,000.00/- (Rupees one lakhs eight thousand only)

Item No.3:All that part and parcel of residential vacant site Plot no. 679, Janachaitanya Layout Plots, SaiArjun || Phase, D No.257/1E
of Gorantla, present New Guntur Municipal Corporation limits, Guntur measuring 480 sq.yds standing in the name of Ms. Durga
Bhavani Sudireddy and bounded by North: Plot No.691 is 54’, South:40’ Width Road is 54’, East: Plot No.680 is 80’and West: Plot
No.678is 80’ Location: Latitude & Longitude :16.35526089 N & 80.46180183 E

Place: Hyderabad
Date : 13th January, 2025

RESERVE PRICE

:Rs.21,60,000.00 (Rupees twenty one lakhs sixty thousand only)
Earnest Money Deposit:Rs.2,16,000.00/- (Rupees Two Lakhs sixteen thousand only)

Item No.4:All that part and parcel of residential vacant site Plot No.5, Nearest door No.25-18-115, Old D No.9/2, R.S.D No. 51/2A,
Ramachandrapura Agraharam, Guntur measuring 276.22 Sq.Yds standing in the name of Ms. Durga Bhavani Sudireddy bounded by
East: Plot No. 6 of Ponuganti Goapala Swamy 65’, South : Road 38’3”, West: Plot No. 4 of Ulli Sambrajyamma 65’ and North: Plot sold
by Chimata Verrabhadra Rao and Sanakkayala Ramanujammato others 38°3”.

Location: Latitude & Longitude : 16.28275627 N & 80.43155436 E

RESERVE PRICE

:Rs.24,75,000.00/- (Rupees twenty four lakhs seventy five thousand only)
Earnest Money Deposit:Rs.2,47,500.00/- (Rupees two lakhs forty seven thousand five hundred only)

Karnataka Bank Limited, Guntur Branch (PH: 99852 02444)
SI.No.5:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.

(1) M/s Sai Raghavendra Cottons represented by its Proprietor: Mrs. Gude Malleswari addressed at C/o Nerella Swamulu
Cotton Ginning Mill, D.No 19- 10-4, Etkuru Road, Guntur—522003 Also at C/o Vijaya Corporation, Chanabbhai Section Unit-3, Etkuru
Road, 9 th Lane, Guntur 522003, (2) Mrs. Gude Malleswari W/o Mr Gude Venkateswarulu, (3) Mr. Gude Vebkateswarulu S/o Mr.
Narasaiah No.2 & 3 are addressed at D.No. 20-18-190/A, 10th Line, D S Nagar, Etukuru Road, Guntur 522003 .Date of Symbolic
Possession: 26.02.2019, Details of Secured Debt:Rs.60,45,944.24 (Rupees Sixty Lakh Forty Five Thousand Nine Hundred Forty
Four and Twenty Four Paise) plus interest from 01.11.2022, plus costs under PS Overdraft A/c 2557000600473701 due to the
Karnataka Bank Ltd, Guntur Branch Phone: 0863-2222444 (G), 9985202444 (BM), 9676444469 (ABM),
DESCRIPTION OF THE IMMOVABLE PROPERTIES

All that part and parcel of vacant site situated at D.No.72/2A of Ramachandrapura Agraharam Patta No.1053, Paimasihi No.4, Plot
No.8, Near Door No.19-14-98, admeasuring 333.50 sq. yards Near Sri Srinivasa Cotton Ginning Mill Agraharam, Guntur Muncipal
Corporation belonging to Mrs. Gude Malleswari Bounded by East: Site of G Srinivasa Rao etc, South: Others Plot, West: Land of
Suryadevara Satyam to some extent and site of Jakka Srininvas to some extent,North: 30ft Wide Road left for passage.

Latitude and Longiture : 16.27269345 N & 80.43748793E

RESERVE PRICE :Rs.28,35,000.00 (Rupees Twenty Eight Lakh Thirty Five Thousand Only)
Earnest Money Deposit:Rs. 2,83,500.00 (Rupees Two Lakh Eighty Three Five Hundred Only)

Karnataka Bank Ltd, Secunderabad Main Branch

( Phone: 040-27897448 (G), 9666502304 (BM), 9666645338 (ABM),

SI.No.6:Name &Address of Borrowers/Mortagagors/Guarantors, Date of Possession and Details
of Secured Debt.
(1) Mrs. Bandi Pushpa Rekha, W/o Mr. Bandi Praveen Kumar and (2) Mr. Bandi Praveen Kumar, S/o Mr. Yadagiri Bandi, Both

are addressed at Flat No. 102, 1st Floor, “Sai Geetalok Apartment, H. No. 6-1304/1/A to 6-1-304/1/F & 6-1-304/2, Venkatapuram

DESCRIPTION OF THE IMMOVABLE PROPERTIES
All that part and parcel of Residential Flat bearing Flat No. 102, 1st Floor, in the building knownas “Sai Geetalok Apartment”, bearing
Municipal Nos. 6-1-304/1/A to 6-1-304/1/F & 6-1-304/2, having built-up area of 1100 Sq. feet (including Common areas and Car
Parking areas) together with the undivided share of land to an extent of 34 Sq. yards or 28.24 Sq.meters, out of total land area of 544
Sq. yards, situated at Vetakapuram Colony, Walker Town, Secunderabad, with right over Car parking space and Common areas. The
property belongs to Mrs. Bandi Pushpa Rekha. The property is bounded by, For Flat No. 102: East: Open to Sky, West: Corridor,
Staircase & Lift, North: Flat No. 101 and South: Open to Sky. For entire “Sai Geetalok Apartments”: East: 30° Wide Road, West:
Neighbour’s Property,North: House No. 6-1-305 & 306 belonging to Sri Abbi Reddy and South: Plot No. 20.
Location: Latitude 17.426386 N & 78.505093 E.

RESERVE PRICE ‘Rs. 62,50,000.00 (Rupees sixty two lakhs fifty thousand only)
Earnest Money Deposit:Rs. 6,25,000.00(Six lakhs twenty five thousand only)

(The borrower’s / mortgagor’s attention is invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of time
available to redeem the secured asset). (This Notice shall also serve as Notice under Sub Rule (6) of Rule (8) of Security Interest
Enforcement Rules-2002 to the Borrower/Guarantors) For detailed terms and conditions of sale, please refer to link in Karnataka
Bank’s Website ie.,www.karnatakabank.com under the head “mortgaged assets for sale”.The E-auction will be conducted
through portal www.auctionbazaar.com on 15.02.2025 from 11:00 A.M to 11.20 A.M with unlimited extension of 5 minutes. The
intending bidder is required to register their name at M/S. ARCAEMART PVT. LTD through the website www.auctionbazaar.com
and get the user Id and password free of cost and get training online training on E-auction (tentatively on or before 14.02.2025)
from M/s. ARCAEMART PVTLTD, 7-1-28/1/A/1, PARKAVENUE 1, AMEERPET, Secunderabad Telangana 500016. Website at
www.auctionbazaar.com. contact mobile.No’'s 9603716999, 9581498999, 8370969696; Email-ID:-

Colony, Padmarao Nagar, Walker Town, Secunderabad - 500025 .Date of constructive Possession: 09.10.2024, contact@auctionbazaar.com, support@auctionbazaar.com. Date: 13th January, 2025 Sd/-
i . vty fi i i i i : b S.Venkata Rao
Details of Secured Debt:Rs.65,87,632.11( Rupees sixty five lakhs eighty seven thousand sixhundred thirty two and paisa eleven Date:10.01.2025 Place: Hyderabad Director

only) along with future interest from 19.12.2024 plus costs under TLA/C No. 7217001600375101, plus costs Sd/- Authorised officer,

Place: Hyderabad.

financialexp opnanrin

HYDERABAD
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